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NE¥ DELHI " /
et . e
N " 0.A. No.?2207/94 ’ 129
T.A.No.
DATE OF- DECISION <9.6.1999
Smt. Prem Kundra --..Petition=r
sy! advocate Shri G.D, Gupta ... .Advocatn Zor e
Petitioner(s)
- VERSUS
Govt, of NCT, Delhi & Ors. ....Respondent
ay Advocate Shri S,Kg Gupta, ....Advoca§e i Tor =
proxy for Shri 3.3, Gupta, Respondents.
CCRAM ; . - . o
The Honfble Shri 8§,R, Adige, vice Chalrman{a).
The Hon'ble Smt.Lakshmi Swaminathan, Member (J)
1. To be referred to the Reporter or notIYES
2. Whether it needs to be circulated :to other
" Benches of the Tribunal? No.
7 g
) ,,;jf‘r‘w‘\‘wy'»l‘_) A .
(Smt.Lakshmi Swamin@€han )
Member(.J)
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